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SHRIN. K. P. SALVE (BETUL) : Sir,
I rise on a personal explanation. This
morning when I was not in the House
Shri Sharad Yadav made an allegation
that about 300 Bogus Firms of Indore
dealing in Ayurvedic medicines were
given import licences worth Rs.1-9o
crores. These licences, it was alleged
were sold in black market for several,
crores, In this alleged scandal Shri Yadav
stated that along with Kumari Vimla
Verma, present Health Minister of M. P,
I and Shri Gargi Shankar Mishra are
also involved.

I must submit that allegations of Shri
Yadav against me are not only maliciousiy
false but they only betray a very criminal
and dirty mind.

I bave never known of any such firm
not, €ven one who has been give1 imoort
licence. I have never had anything 1o
do wkhatsoever withany firm of Ayurvedic
medicine and its import licences referred
to by Shri Yadav.
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Shri Sharad Yadav be direcied to with-
draw his allegations and forthwitlk teided
an unqualified apology or be prepared
to face the consequences for making
false allegationsin the House deliberately
knowing them to pe false. Alternatively
I beg of you to institute such enquiry as
you think in the matter to ascertain the
truth and take appropriate action against

Pihe Member so that the honour and self-
respect of honest Members of this House
is protected from the caprice of cheap
publicity seekers in this House.

SHRI G. S. MISHRA  (Chhind-

wara) : Sir, I have come to know that
to-day, in my absence, Shri Sharad Yadav
M. P. hasalleged that I am involved with
the licence scandal regarding a drug
manufacturing firm of Indore of the State
of Madhya Pradesh. He has also made
allegations against a person who is not a
Member of the Lok Sabha, that-is the
. Health Minister. These allegations are
totally wild, baseless and false andaie
made with the ulterior motive of character
assassination.

I therefore request that the remarks
may kindly be expunged fiom the p:o-
ceedings.

SHRI R. S. PANDEY {Rajnand-
gaon) : Sir, as per the rules, if any
Member makes an allegation against any
hon., Member without prior mnotice, he
is obliged to inform the Spearer that trese
are the allegations and he takes the res-
pounsibility to prove. As far as my
informotion goes, smce Skr1 Yadav has
not given any notice about this so called
allegation, 1 request that, instead of asking
that he should apologise— if ke apologises,
itwould be best, in order to maintain the
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tradition and dignity of the House, of
course—since be is not here, I shall be
giateful 1o you to use your wisdom and
just expunge from the proceedings what
ever be said.

MR. CHAIRMAN : Shri Yadav will
take note of what you say. If he wants
to come with an apology, he is welcome.

SHRI H. K. L. BHAGAT (East
Delhi) : Sir, Irise on a point of order.

MR. CHAIRMAN : There is no point
of order. What are you wanting to
say ?.

SHRI H. K. L. BHAGAT : I say this
an important matter i1 the se1se that one
elementary rule, while speaking in this
House, says that no defamatory allegation
should be made without notice. (inferrup-
tions).

MR. CHAIRMAN : You have made
your point.
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MR. CHAIRMAN : Mi. Bhagay, we;c
you there in the House when the allegation

was made ? If r.ot, then why are you inter-
vening ?

1805 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Monday April 21, 1975]
Vaisakha 1, 1897 (Saka)



